IN THT CEMTRAL ADMINISTRATIVE TRIBUNAL : HYDIRAJZAD BENCH
AT HYDERABAD |

0a NOs.1754, 1755, 1756, 1757, 1758, 1755, 1760, 1761,

1762, 1763, 1754, 1765, 1766, 1767 of 1998, 0A 55, 56,

57, 58, 59, 190, 142, 409 & 410 of 1999.

-BATT OF SRR : 19th March, 1599.
0A 1754/98
* Between:-— :
1. S.Raja Babu . 7. Jayantha Rs0
2. (.5.Chalam . B. A.H.Suribabu
30 S.UGEI‘BF\F\E g-. p.BabUI‘aD :
4. K.Subbarao. 10. K.Arunakumar
5. P.Y.Y.Subbarayudu 11. M.Hanuma Raddy
6. ' NoVelY.SsMurthy. 12. D.Y.5.5.R.Patnaik
ees Rpplicants
And
1: Union of India, rep. py its Chairman, .
Telecom Commission, Sanchar Shavan, Mew Delhi.

2. The chigf Conaral Manager, Telecommunications,
A.P.oircle, Hyderabad. .

37 The General Menagsr, Telzcom District, Guntur,
Chandramouli Magar, nuntur. _

4. The Telacom Tistrict Manager, 23 jahmundry. .

... Respondents
- M Y- e AE

CaA 1755/98

1. M.Kesaya Kumar 11. P.Narotham Reddy

2 qgommarsddy 12. Y.3udhakara Jabu

3. Y.Subhash £hander ?Eddyja‘ M.Narasimha-11

4 C.V.Ratram 14. 6.Janardhan

5. M.Mdogeswar Ragd 15. ~C.Pandu

6 coi.R.Mani 16. M.Prameela

2. G.Surender 17. K.Anant Raj

B. N.5.5.RaNgsran0 18. Ch.Ram 53l

9, T.V.M.Pavan Kumar 19. D.Monjuda

{d p.pevender 20. Y.\.Magceonushanarad
(-1, a-2, A-3 etc. numbezrad within breockets refsrs
to the 'Annsxures' accompanying the 0.AS.)

e 2);




21.
22.
23.
24,
25.
26.
27.
28.
29.
30.
31,
32,
33.
34,
3s.
36.
7.
-3B.
39.
40.
41.
42.
43,
44 .
45.
46.
47.

48..

49.
50.
51.
52.
53.
54 .
55.
56 .
57.
58.

C.Laxman Dass

Shaik Mohiuddin
Y.Madhusudhan Rao
p.Hage Saiye dani
Md.Abdul Rafssg
A.Prem Anand
Smt.R.5adhana
A,Chandre fMoull
ch.Rajasexhars Reddy
5. Somaizh h
P.Saro jini
T.N.D.Mallesuari

G;Radhakrishnareddy

Ch.53iva Satyanarayana

K.Shankaraiah
Y.Mallikar junz2rad
P.An jireddy
Jagannath
A.\.Indira “amana
G.Bhaomaiah -
K.L.iMalleshamn
F.Lesla Jayesril
E.Magesuara ~ao
J.0iridhar [Raj
G.Ramulu

Gl Arun Humzr
Md.iftakaruddin
M.Surendcr Resdy
5.5hakira SJegam
V.Lakshmi Prasanna
V.Thandava Krishna
Smt.i{l.najani Kumari
Smi.K.Paomasces
5.Rama Humar
A.2araiah

Y.Magailah

G.3uryaprakasih

G.Rajeshuar

59‘9

"60.

61.
62.
63.
64 .
65.
66.

67,

68.
69.
70.

7.

72.
73.
74,
75.
6.

77
78.
79.

80.

81.
82.
83.
84 .
85.
86 .
B87.
88.
89.
90.
91.
92.
93.
94 .

.95,
+ 86.

'P.Shanker

DaSaréth
A.Mohéﬁ
Rahsemuddin
A.Daysanand

. Hanuman thu

_K.Subbarao

J.Ranganayakulu
R.\.B8hanu ~rasad

R.Subbadra

ch.Radhe Hrishna Murthy

Al Subrahmanyam
f.Mznohar .
M.Durga prasad Qéddy
A.Raghupathi Raddy  ‘
G.Yesuratnam
D.Ramesh Sabu

iM.\Venkatssuwarluyu

R.Subbaiah
M.Subramanﬁasuafi
Md.H.Ahmed Siddiqui
D.iusuma kﬁmari

G.5arela

_B.Gopi Krishna RzO

A4.5rihari
C.Krishnarao.
Eh.Murali-Krishna
Smt.Sowbhagyam
A.S.H;Qragad
N;Usnkatesuafarau
Sk, Mzsum .
X.Przsad

T.Radha Réman
Md.Misar Ahmed.~
R.3.Ravishankar -
S.Uenkétesuafamma
M.Sresnivasa Reddy

T.K.Sraedharan

.. 3 /-
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97.
98.
99,
100.
101.
102.
103.
104.
105.
106 .
107.
108.
109.
110.
111.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.
126.
127

¥,S. Ashok Kumar

yijayakumar Pillaia
T,A.3,3undaram
K,Srihari
A.3ctyanaraysna
Sangaatﬁa Cihooh oy
pP.Nagamani
A.Y.Vijayalakshmi
A.Ramesh Sabu
R.Bhagyauathi
D.Hanuma Jas
pP.Srinives
1.Vijayakumar
R.5.Nargharl Rao
_P;Bala

K.Lskshminzrayana

yesreanarayana

+4,Padmaja
G.Ratna Kumari
5.MNaga“Mallesuari
G .Lakshmamma
G.Y.Hanumantharao
iK.Gomba Murthf
T.Prakash Rao
K.Sambasiuar:o.
A . Ananthaian
N, Kanaka Durga
‘K.prafulls Kumiri
K.Seatoramulu
N.Lzkitha
N.Shakuqtala

K.3rinivasa o0

And

128.
129
130.
131.
132.
133.
134.
135.
136.

137.
138.

139, -

140.
141,
142.
143.
144,
145,
146.
147.
148.
149.
158.
151.
152.
153.
154.
155.
156.
157.
158.
159,

Y.Ramakrishnarao

J.Sreenivssulu

. Sudershan

T.N.Mallikar junarao
S.Magasuwarserao |
T.Prabhakar
N.Kabezr Das
Y.Srikanth

G.Kumar

S5.A.quadri
Ch.Janardhan Reddy
K:Lakshmi Vandhani
YAUKRS Sai Prasad
TBYS Devaszhayam
T.Malleswararao
Ch.Ramal ingaiah
Ch.\Y.5astry
K.Kishor Kumar
M.Rajendra Reddy
Md. Ankushawali
D.San jeeva
D.Lingamaiah |

a9, Jayarao

K.Ramesh

G.5rinivas Rao
P.rishnezizah

M. Sudheer
A.Uijayabhaskararéé'
R.Satyanarayéné
A.Uijayakuma:‘

R.Nagasbhushanam

—

K.Y.Rama Prasad

.o Applicants

Union of India rep. by 1its Chairman,

Telecom Commission,
New Delhi - 110 0G1.

Sanchar 8havan,

Tha Chizf-GCansral Man eger, Telecommunications,

AP Circle, Hydasrsbad.

The Frincipal fencral Manager, Telecemmunications, |

Hyderabad.

e T

.s RESpondents

e 4/""
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T G
BA 1756/98
1, B.uUenkata Raju
2. A.M.Samad
3. S.M.Gaffoor ... Applicants,
And
17 Union of India rep. by its Chairman,
Telecom Commission, Sanchar Bhavan,
New Delhi - 110 001.
»"  Ths Chief General Mancger,
Telacqmmunications; A.P.Cirecle,
Hyderabad. ‘
7. The Gensral [ManesgsT, Warangal Talecom
Area, dodduturi Complsx, II Floor,
Harmumakonda. -
4. ThE'Telecoﬁ Nistrict Manager, Nizamabad.
... Respondents
’ ¥+ * 5t * 5 |
0a 1757/98
1. D.Jyenkatsswararac . 23, M.Uicor Babu-
2. A.Mohan Reddy ' | 24. K.Sreerama flurthy
3. P.R.Madhusudhon 25. Ch.Srinivasarac
4. t.Koteswararza 26, Md.Ibrahim Salim
5. G.Szztharamaiszh , 27; G.Gopalarao ’
6. P.Ramu Reddy , 28. MN.G.Raghsvendrarao
7. B.8.K.Mohan Rao . ‘ , 29. K,Jyothiramaya
B, M.Satyen S 30. R.Narasimharao
g, K.Ramzmohanarso ': . 31, V.Dwarakanath
1Q. P.Satyocnarayana. >. T J2. UiHemachandrafau"
11. T.Yasudevarso | 33. V.S.Neik -
12. K.Satyénarayana _ : 34, P.useraiah
13. V.Venkateswerarseo . 35. K.Changel Rad
14, T.L.Narayana _ . 36. N.Mzgeswararao
15. NSC Boses ¢ ' 37. Sk.Dastagiri Bashae
16. A.Msdhavarat 38. - M.Sudhasskhara Choudary
17. P.Purnima 39. J.Chandra Mohan
18. G.Mani , 40. D.Nagi Raddy
19. M.3harvar Ali _ 41. J.Subbaieh
20. I.Chenchuramaiah 42. S.V.K.Viswanath
21. K.y.Krishojirao " 43. K.Love Kumar
22. P.yenkatesuararad

see 5/-



A
F

And

1. Union DrﬂInd}a,_:ep. by its Chairman,
Taleccm Commission, Sanchar Bhavan,
New. Nelhi - 110 001.
2. The ~hisf fensrsl Managar, Tslecommunications,
AP Circls, Hyderebad.
3. Gzneral Menzger, Tslecom District,
Chandramoulil “Magar, [untur.
T - i . ) [l
4, The Telecom Disirict Menager, Guntur.

1

+vs Resnondents

0A 1758/98

1. V.i%cnikyalarao _ 22. 3.Krupaker

2. D.Xamesworarao 23. - B.Balanagara ju

3. M.Uznkataiah ' 24. Vy.Srinivasarao

4, P.Prasadarao 25. - N.Jayasree

5. S.V.Ramana Jaik 26. K.Adinarayana

6. K.M.Sankarcieh . 27. A.lssac

7. B.vijaya Laxshmi 28. P.Negendram

8. M.3cnthe Kumeri 29. M.Ch.Khasim Pseran

9. S.Md.Heaneef , 30. M.Rangaiah

10. 5.%3angz Swomy o . 31. .N.Hegebhushanam

11. P.Krishﬁc murthy' o 32. K.Ranganna x ;~
12. .Magabhushaneam '33. S.Soukat Ali |
13. M.Rajagopzlachari 34. J.padmaja

14. D.venkateswarlu 35. M.Cbaiah

15. B.Rengaswamy 36. M.Rannz Reddy o

16. U.%2ngs wamy - 37. K.Rameswarappa

17. P.Kasaiah 38. S.A,Sémmad

18. M.Madhavara] 39. G.Mahendra

19, A.Siva Nagaiah- 40, Y.3hyam Prasad

20. K.yeeranna Zetty 41. Ch.yenkata Rathnam

21. T..nganeyulu _
es. Applicants

And

1. Uunion of Indio, rep. by its Chairmean,
Telecom Commission, Sanchar 3havan,
New Delhi - 110 001.
5. The cChisf Genaral Manzger, Telecommunications,
" AP Circles, Hydarab.d.
3. Thz Genzrzl flenogsr, 'lydcrabsd Telecom Arssz,
11 Floor, .COTS Compound, 3ecundsrabéed.
4., Telecom Oistrict M=znzger, Kurnool. _
’ wse Respondznts
2

Do ' i.. B/-



}?',

- ® 6 [ N
0A 1759 /9
1. M. Jgaadcsthr 17f M.Eswaralsah
2. M.Lingaiah 18, Shaik Tafazzul Hussain
3. K.2.yijay Sanker 19,  K.Ram fohan Rao
4 G.Kumar . 20. Nagslli Mohen Raj
5, R.\Vanumadhav 21.  V.Cheraly '
6. B.Raji R[eddy - 22. Chintam Madhu Sudhan
77 Ch.Somaizh ' 23, NFokkonda Sri Ramamchazn F30
g, Aa.M=znohar 720 24: G.S5amusl
10. H.Anandom 26. ".Sarsngapsni
11. Yakkanti Kondz Reddy 27. .3enkaraiah
12, U.Subberao | 28, F.lsaian
13, Gulam Ghouse, 29: M.Raghupathi
14. P.Kumarasuamy 30. a.gingolah
15. A.Sr=2e lsngarao 31. . K.Raja Ratnaom
16. D.Suamy
' ee. Applicznts
and '
1. union of india, rep. v its Chairmen
Telecom Commissian, Jhnrhar Bhauan,
. New Nslhi - 110 301.
2. The Chiaf Generzl flan mer, :
Tel scommunicotions, 38 Circle,
, Hyderadad.
3. Tha General Managsr, " Warsngal Telecom
Ares, Podduturi Complex, 11 Fleor,
Hanumakonda. ) -
4. Telecom DlatLlFu H_nag T, darﬂngal s
Ne”r KWL . i Respondénts“
3 LNk
95.1760{9§ |
1. N.ysnkateswcror=o 13. G.Ranadhir
2. Y.Jalandsr Peddy 14. Md.Saleem
3., M.Srinivas Gupta 15, D.Bharat XKumar
4. i, Mzsuram 16. - A.Chandramouli
5, ;?‘.N;_.]rasimha 17. X B-KriShnaraD
6. K.Prosadarao 18. P.Prabhakararao .
7. “Gulam fMustafa 19.  P.Mallaiah
8. M,Venkataram Teday '20. P.3rinives Rao
3.  S.V.Ramanaian 21. K.Rajababu
10. 3B.terasimharad 22. S.Yadegird
11. K.Kob&swararoas 23. t.lLlingaloh
120 T.Sreenivast 24. Rebelli Srinives

- * ces 7/4 )
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ce 7T s

25. .Heri 3agar 33, K.Srinivaca Murthy
26. K.Lakshmi #cntha Reddy 34, K.Gslvol Reddy
27, #.5arv2SWArsrac’ 35, A&.Anjoiah
28. D.Rasodi 36.  2.72mulu
29, S5.S5hukur 37. X.A,7amarao
30. ~.chekrapani
31.  Y."enkatzsuwarly ... Applicants
32. G.Gonesh o |

And

1. Union of Indiz, rsp. by its Chalrmon,
Telecom LCommission, 5anchar 8havan,
New Delbhi.

2. The Chief Jenural fMznagiry Telecommunications,
AP Circls, Hydzsozbad.

3. Ths Gsnerel Mancoger, wWarangal Telscom .rea,
Podduturi Complex, 11 Floor, Hanumakonda.

4. The felscom District Maneger, Nalgonda. _ : .
' P RSSpDndants
A T ’

3A 1761/98

1. B.Mallaizh ' . 22 V.Nceraja

27 Alanjaiah o 23. R.Chandar Rao

3. S.Sstyanareyaha _ 24. Md.Magdoom Mohiuddin
4. K.Rajander ' . 25. M.Suryachander Rao
5. Md.VYazcer L 26. K.Dhaveni -

6. G.Manohar 27. V.Srinivas Reddy

7. G.Laxminarzsalah 28, B.Rajolah \
8. 5.P.Mahabbob . .29, Y.Nzrasimhesuomy

g, T.Bhaskzr Raddy _ 30, T.Kishore Kumar _
10. M.Norasiah . 31. ,Josna Grace \
11. B.Romaorasad L - 32, K.usnkatgsuarzrao
12. A.venkataizh 33. T.Kashaiah

13. G.Gangaghar 34, D.Loxmaiah

14. €h.Srinivas Ganghi 15.  K,R.Ratnokar Raju
15. Md.Yousuf 26. G.Satyanarayand

16. S.Dayanand 37. G.Thirupathi Reddy
17. G.Rajaiah ‘ ' 38. S.Mallesham

18, P.Prahlad 33. K.Narpsimha Reddy
19 T.Anjanéyulu 40. R.Mzllesham ’
20, D.Mallcsham . 41. G.Lclithe
21. K.3ri Ume Davi 42, Sd.Sirejuddin

. Rpplicents

S eve B/~



L 8 - 8
And
"q. Union of Indisc rap. by its Cheirman,
T:lecom Commission, “anchar Bhavan,
New “elhi. :
2. The Chisf Cenarcl flanzger,
. Telsconmunicatiens, P Circle,
Hydsrzbad. oy, S
3. The General flancger, sarangal Area,
Telecom Podduturi Complex, 1Ind Floor,
Hanumakonda. :
4. The Telocom Distriét Monager, :
Ashoknagar, Korimnzgor. _ +. Raspondents
. i RE WH '
DA 1762/98 . .
1. D.Ravindre Babu 12. D.P.Prabhudas
2. [M.Sambaiah ‘ 13. Y.Prakash Rao
3. B.Nagzswararao : 14, P.Przbhakar Babu ,
4. M:Enock - 15. NUSN Acharyulu
5. K.Goaz o 16. N.U.Ramarao
6. B.Subbgreo 17. PiNiranjzna Kumar
7. * V.Chenchuramaizh 18. E.Hznumantharao Sulibaizh
8: A.usnkatarzju . " 19. N.venksteswararao B
9, G.P;Ankaiah ' " 20. N.Shyam 3undar Rao
10, £E,%ddaras dsnkabs Survensrayana 21, B.Yenkatsswarlu
11. J.Abhishekzam . ‘
- : .. Applicants
AN '
1, - Union of Ingis, r=zp. by its Chatirman, .
: Sanchar 8haven, Hsu Jelhi - 110 001, . !
2. Thz Chief General Manzgsr, Telecommunications, .

AP Circle, Hydsrabod.

The Ceneral Manager, VYisakhapatnam Telacom

o Ar@a, 10-1-3231, Aszelmatta, Yisckhapatnam.
47 The Telecom District Managsr, Ongole.

I .. Respondente
0A 1763/98
1. G.Joya Ramulu -' 8. Abdul Jalbel
2. S.Ram -8, S.Khasim Pesran
3, @.vijaya Kumar +10:; B.Prakash '
4. Smt.XK.Y.Arundhathi , 11. S.Narasimharzo
5. V.Anjanzyuly 12.  G.Onamnappa
6. 5.Chinnziah ‘ 13, 'N.Bala Subbaiah
7. Lohin ‘14: G.Gopal Roddy

eee 9/~



-

o 9 ..

15. D.Shankar 21. C.Shiva Kumar
16. K.Yankat-r=mulu 22. S.Prakash Babu-
17: G.Anhjon Goud ©23: Kalappa
18. Smt.Hznmamma _ 24, ©C,Ram Reddy
19. Th.2sycodanam 25, V.,5hyam Sunder Reo
20. T.Raghumo Reddy 26. M.Jzgodesh

- L .. Applicants

And

1. Union of Indi», rép. by its Chcirmen,
Talecom Comaigsion, 5Sanchaer 2havan,
New Dclhi ~ 110 801,

2. The ChiePf Genzrol #Managar, Telecommunications,
AP Circle, Hyderabe d :

3. The General Mancoger, H/darabad Telecom Area,
11 Floor, CTOQ PUmpound,’Secundﬁrhbad -3.

[ &l
"‘.J

4, Telecom District Manager,; Municipal
complex, Building, Mehebubnagar.
«ss Resspondconts

E U LU 2 a

0A. 1764/38 i

1. S.Ampaiah 12. S.Kotesararao

2. P.Sambamurthy . 134. G.Bala Soury

3. 3.Prabhuchitham 147 S.Balabasvi Reddy
4. M.Adam . | 15. S.Ramanarayana

5. K.Chendrasskharsrso ' 16. Boddi Nehru

5. A.Raje Boby 17. chilukuri Romarao

7. Ch.Raghu Romulu. ' 18. GsSuryacnarayzing )
87 G.<rishna Reddy-IT 19. T.Usha Rani

g, A,Seshcgirirso 20. K.Rajeshwar Rao

10. F.Muthaizh 2i1. ‘G.Krishna Reddy ‘
11, T.Yyenkatarco ..e Applicants

And

1. Union of India rszp. by its Chairman,
Telecom Commission, Sanchar 3havan,
Hew Delni - 110 DU1.

2. The Chief nensrol Yenager; Tel ecommunications,
AP Circle, Hyderaboad. .

3. The Cenzrzl flanzaer, uuranqbl Telscom Arca,
Podduturi Complex, LI Floor, Hanumakonda.

4. The Tslecom District Manager, Khammam, o
eees AESPONUENLS

Ci. 1765/98 ) )
: : . 6. M.Ramachandrciah
. YI.- o rema L.h . o -

10 peesnurenis

3' Slﬁ:mﬂ 5-55:595 8. R,Siveramaizh

A v Si ;ﬁ_i “?d“' - 9, P.Ghaondrakamar

e RaRiMRErayled 10.  ch.Jeyoraju

5. P.Venkaotec Sopnl
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L]

C.8~lagovind2ppad
C.<swars Reddy
L eP.Kullayappa
D, Jagannaiham

Applicants

a & 9

Chalrman,

Telecommunicztions,

Hydsrabad Telscom Area,

rabad-3.
Maruthinagar

Respondznts

b a

3heemaraju Kishora
Immadiscity Jayc #rascad
yamuri Prabhakar

Thota Krishna Murthy
Tirupethi Nagésuafarau
0. Doaiah ;
Sk.Ahdul Rasheed
ﬁoodarggonta Vasundra Déss
L.V.8havanacharyuly
L.Y.Srscdharacharyulu
Jalakam Chalapathi

fipplicants

LR BN J

Yisgkhapatnmam.

Respondanis

G.Suryzrao

S.Ratn:kcfarao
A V1jaya Krishna
M.Maridi Gabu '

Ks.V.Ramana

11, S.Nagednz: Roo 15.

12. 5Smit.D.P.Hohodzvi 16.

13. B.Siuz Subbaraju 17.

14— A.5roenivasulu 18B.

And

17 unibn of Indin rsp. by its
Talscom Commiszion, Sanchar 3havan,
New Yelhi - 119 001.

5.  The Chief Gezn-orel ManzQ2ar,

. AP Circlae, Wyﬂsrapa@.
3. The Generzl Manzgsar,
- 1Ind Floor, CTS {lompound, Secunde
. 4. The Telscom'Bistplct Mznager,
Cuddapah. '
YR B &
- 0A 1766/98

1.  Thota Sai Kumar. 13.

2. Lalapeta Venkatsiah 14 .

3. Murarisatfy 15.

4. Manmohan Balaji Lal 16.

5. Jakkala Venkota Ramana 17.

6. Nuthalapsti Lok:sumrarad 18.

.7. Perumalla 3oi Prebhakar 19.
8. K.%cma Gopal 20.
9, C.Jancki Ramaiah 21.

10.  AsPullaiah ' 22.

117 Annavar :pu Venkatzr-modaiald.

12. Jadapalli Muriraola '

And
\ -

4, tnicn of Indiaz, rup. Dy 1ts f*hairman,
Telacom Ccmmission, Zenchar Bhavan,
ijew Delhi. |

2. The Chief Gensral Manaqgsr, Telscommunicnfions,
AP Cirgle, Hyder-bad.

3. The fencral Monagzr, Visakhapatnam Telscom
Arez, 10-1-324, aAse:lmatta,

4. Tho Tolecom Cistrich Monager, Nsllore.
' EEE T

0, 1767/98

1. T.S.Brckasesrao.’ 7o

2., 8,5riszila Prosad 8.

3. P.Sitz Geme Purthy 9.

4. 0.Couri Sankar 10.

5. p.;"tch:_‘]"‘:ﬂ{) 11-

6. Korlapu Bhoskararso 12.

K.Surappadu

Ceee 11 /-
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13.
14.
15.
16.

i6.
17.
18.
19.
20.
21.

23.
24.
25,

26,

1.

17. \Vaonapolli Yenkatarao
18. Dantuluri Umadevi
19. M.Joagedaswari

20. P.Yasudsvaro

Applicants

Tel:communications,

yisagkhapatnam Tslecom
Yisakhapatnam.

zlzcom

Respondents

B.Marayana Reddy
G.Ramakrishnaizh
M.Chandrasskhear
Shaik Igbel
T.Karunakara Reddy
G.V.Ramana
P.iagaraju
5.0,Suhrchmanyam
T:Kannz2iah
E.Y.Podmanzbha Reddy
P.Rangznadha Reddy
5.37Allcbakshu
C.Kuppa Swomy
P.Subrahmanyain
S.Munirathnam

M, yemanacharyulu
G.oreedhar
K.Subramanyom
T}Chengalrayalu
P.Govinda Raju
Ve.Yenkataramona
B.Man junzdh.om, I
S.K,Anantzkumszr
K.Sankar~iah~11
C;Subbnr:yudu

.. Applicants

- oo 11
Yssturi Srirsmz Murthy
M,Srimcnnaroyana
Y.Syamalar 2o
Parasurampuran “al Prﬂéad
.nd
Union of India, rop. by.its Chairmaon,
TelzcOm Caommission Sanchar Bhavan,
Mew Dalhi. '
The Chigf Sener2l Fanager,
AP Circle, Hydzrobad. :
The Generzl Monagor,
Arso, 10-1-32 4, adscslmetia,
The Telacem district Manager,
Jhavan, Ylzianagaeram.
o Pk ¥* 4t
55/3989
C;Yarnama Reddy 27
K.Munirathnzmacherl 26.
K.M.Kpishnopps - 29.
A.Tiruppani ' 30.
M. Subramanysm t.
N.Chandroial. thatly 3z.
AJUankat .sulu 33,
G.Srir-molu 4.
G.Magulaiah 35.
T.Rojag-napsthi Raddy 6.
D. Thangar™j 7.
¥,Lokaranjan j8.
M.Yenkatsswars Hoidu 39.
‘K.Mohzna Murali Pillail 40.
K.GafPar Shariff 4.
S.Gopi Kumcr 42.
V.Prabhakara Reddy 43,
S.V.Chokkzlingar 44,
K.9.Raveandranath 45,
T.V.Rrishnaroa 46,
Y. .Reman julu 47.
G.Chandrasaskhéra Chetty 48.
V.Mznohaor 49,
K.Guru faorthy a0.
G.Sivokumar 51.
i, Sudhakar Moiduy
Aand -
Unlon of Tndiz, r.p. by its Chairman,

eee 12/
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Telecom Commissiaon, Sanchar

2., The Chisf Gangral Aonngs r,
AP Circle, %yuy_ﬂa“u.

Bhavan,

Hew Dslhl,

Tzlocommunications,

3. ' Ths Genaral I:n:w:r, rhittoor Telecom Bistrict,
Haed Post Iffice, Commpound, Tirupstni.
4. The Telzgom Distri-t Manager, Tirupsthi. v
... PRzspondents
3 k.
0. ,56/99
1. K.Krishna 16._ﬁR.NaraSimha Heddy‘
2. N.R.Madhuker 17. M.Yecllaiah
3. Y.Rzjanna 18. K.Boloraju
4. M.,Reju 19. J.Bhoomaiah
5. P.Ch:ndragckhnr 20. JiSrinivaos
6. N.Hanmandlu 21. Dinash Kalgiker
7. L.Sundar . 224 M“Uijsnder ’
8., \Yenkgdtzswararao 23, K.ChaV. Sub301ah
9. N.Apparac ' 24, M.B.Kavi Reju
10. Y.Radhakrishnan 25. P.yittal Reddy
115 Hi:Naraysna 26. R.Dathatri
12. M.Dzvados 27. Lamminarsingh
13. H.0=geizh 28.  K.Narayena |
14, T.3apur=ddy 29, JAbdul {atheef-
15. Shajida Faruine ' ) _
' «vs» npplicants
And
1. Unicn of Indiz, r==. by its Chaoirmen,
felacom Commission, Sanchar Bhavan,
Ngw Delhi.
2. "The chiegf Sansral Mronsgsr, Telecommunications,

" AR Circlc, Hyd.rcobad.

Sec'bad.

3. Ths Gzncral Manager, Hyderabiad Telscom
Dlsurlct, TIn'd Floor, CTO Compound,
4. Tulucam JlSLLl b Wﬂn g .r, Sanchar Bhavan,

Sangarsaddy.

- e
0i. 57/89 .
1. KoK.Komesuaornrad 9.
2- S" U"jl]'i 1‘0!
3. R.Sriniys~gsza Ran. 1.
4. D.isac Zaby 12.
5. u-B P Tl1“k 1ﬂ
6. Nakka Madhusudh~ns - o
. SR Tebu 14 .
7. Parupudi sczanns Testr -
8 . P dl ....F}.»._.l LTS i-y 15.
. Modcdeali Supys "-o '
Sbmye oo 16.

Raspondents

.

S;Suryanapayana fiurthy
Y .Subbarac
D.N?rasimharaju
3.Rnjendre Prasad
Jidla 2atna Raju
Shaik .Mohoboobvali
Jlonkat
)

\
oo .
iva S, 5,amsa

28War2rao
rac

13 /=~



17.
18,
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29

.30,
31.
32.
33.
34,
3s.
36.
37.
38.
3o.
40.
41,
42,
43.
44.
45.
46 .

A.Srirams Murthy
G.Lakshmoncred

K0 M W Hanumantharaoo
M.V.3.Rayudu .
N.U.R:marﬁzju.
M.8haskararao
K.L.Katyayini
P.Lakshmanarco

. Jnansi Laokshmi Renl

B.Yznkats Lakshmi Hemalatha

R:V.Prasadarad
L.Satyecnarayana

Md. ALl .
N.Suryanarayana Mur thy
v.Yonkatesuararao
U.J.B-Elive
Ch.fatacharyulu
£.S.R,Murthy
Ch.Augustin

R.Ravi PFrasz=d
P.Janzrohonoerao

YU R-K.Dor Eny
K.Nzrzndrababuy
L.Vishnu Uardhanarné
K.ChoM.Tilok
GeV.Maifzgondren
P.Yankaota Fotnom

V.8nujangerad

N,Bhaskararac

B.Kznaka Murthy
And

47.
48,
49.
50.
57.
52,
53.
54 .
55,
S6 o
57.

58,

59,
60.
61.
62.
63
64 .
65.
66.
67.
68.

V.Appalacharyulu
A.Venkata Krishnaiah
G.Apparao

K.yznkata Sztye Prakeash
R.Krishna

T.5.Raddy

Ch, Tatabbal
M.Madhusudhangrao
E.Venkateswararag
V.Prabhakararao
Shaaik Majuruddin
P.V.Mohanarao

V. V. Suamy

K;Jayarajg
D.Suryanarayéﬁa.Raju
K.Sétyanarayana
T.N;B.Gangadharam
V.Ramalingeswararaso
G.Lokshmoyya .

J.Yenkatarao

V.Fullam Setty

K.Maganna -

#

e.e Applicea ts

1. Union of India, ren. by its Chairman,
Tslecom Commission, Sanchar Bhawan,

M

s Delhi.
Ni

. ) [ . .
2. The Chisf Generzl . anager, lelecommunications,

A

P Circle,. Hydcrobed.

3. The General Mancger, Telecom District,

£

4, T

luru.

West Lodavarl Collectorate Compound,

he Tslscom Oistrict Manager, Lluru.

P o
Pty

SE 2

... Respondents

14 /-



DA.58/99

ce 1., E?'

T 1.Pros.cd
2. M.A.8zeem
3. M.Semnaizh
4, D.Bhasksr
5, "K.Danzioh - Lo . ... Applicants
And
«1. Union of Indiz, rzp. Dy its Chairman, )
Telecom Commission, Sanchar Bhaven, New Delhi.
2. Ths Chief Gsncral Managey, Telccommunications,
AP Circle, Hydzrabad. ’
3. Tha-Genéral'Nanager, \Jarangal Telecam Arex,
Pocddu turi Comglex, 11 Floor, Hanumakonda.
4, The Telecom Discrict Manager, Warangal. :
..+ Respondents
- Pt A #* :
0A. 59/99 |
1. D.Batyénérayana 21, Smt.M.Vijayalaxmi
2. Munir Ahmed B 22, RlJégadishuar
3. WN.vadagir | 23. K.Satyanang:
4. 3.Remachandrzchery . 24. ' 0.Purushothamarao
5. D.Balak Dass 25. A.Venkatesachary
6. D.Sriyalli 26. K.Gangoram
7. A.Murzli Koishns 27. A.Yadaiah
8. A.S5ugune 28. P.M.Satyandrayana
9. V.Sivanandes Kumar 29, M.A.Salecam
i0. Ch.Scvicrt 30. P.Ramesh
11: L.Pandarinath ~ 31. D.Padmaja
12. B.Govindc Rao 32, M.M.8zig
13. D.3ivananda 3. W.ﬁajendér
14. T.Yenkatsswarlu : 34, K;U.C.Gupta
15. Mohd.Abdul Khzder 35. A.Esunramma
167 G.2.Laxmancras S 36{ 0. Tirupatireddy
17. X.Y.Y.Raghavacharyulu 7. J.An jireddy
18. V.Gopala Krishnaiat 38. V.Mariamma
19, U;Nar?yanesuaﬁy 39. D.Raja Ratnam
20. K.S.Ashok Kumar . o Applicants
And
1. Union of Indiz, »rep. by its Chairmaon,

Telecom Commisdon, Sanchzr Bhawvan,
New MNalhi - 1.

‘The Chisf Zens-zl Manager, Telecommunications,

AP Circlas, rvderchad,

The Princip-l Giner-l Manager,
Telecommunicgaotions, ‘'ivderabad. «v. Respondents
AT S A

15/ -
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A, 190/9¢ )
1. V.u.L.M=cssimha Perthy 18. P.Prabhakar
2 T.Morsoji ' 19. B.52njszvarao
3 K, 5iyanogteunt 20 o 20. P.Tukaram Chari
4, \.Reghoronid 21. B.Romsingh
g 1. Anursdho 22. K.Samasivarao
6 A H,.n‘_\ rﬂﬁh':-?"_'.’"ri 2:]' U-H:‘ﬂumﬂnth-ﬁl RFJD
7. M. S5amusl 2aju 24. B.Romash
8 U p'ﬁ'dm"]\f"_ .i.h.; 25. N.Day:]nand
9., B.Rzghz Kirhen 26, K.usnugopal
10. P.Subbaraa 27. M.Laxmaiah
11. M.Narsimhs 28. M.Sengalan
12, M.Balarajaish 29. JVSN Varma
13. Ch.Suvarnakumari 30; PtUenkataFao
14. €h.S.Johnscn 31. D.Ramesh Babu
15 Munganda Samadhanam 327 IB.U?nkatasuara Reddy
16. p.parﬂnjydthi 33. Smt.iM.Shashikzala
And
1. llnion of Indiz, rep. by its Chairman,
Telecom Commission, ZSanchar Bhavan, '
New Delhi.
2. Thz Chisf G=norzl Manager, Telecommunicstions,
AP Cirele, Hydsrebad. -
3. The Principal Guoneral Mancger, .
Telscaommunicotions, ilyderabad. . ws... Respondents
BTN R il
DA. 142/99
1. G.Ramghandar 16. C.Uishnuvardhan
Za Y.joglingam ’ : 17 . D.Eangadharam -
3. K.Remalimgem’ ‘ 18. Raju N.Allakonda
4. M.Anantha Rao 19. S.Venketa Ramana
5. G.Mohan R=O .20. . P.Cheklappan
6. M.3Jenarchan 21. R.Ganzpathi
7. M.anjaneyulu : 22, S.Gamaliel
8. Y.N.Deshpands 23.5mt. J. Aruna
9. @.Rama Raju . 24, Y.Bzlokishtaiah
0. #¥.ghaomaish 25. S.Machusudhan Rao
te M.Soyulu - :
o 26. Y.Przkasal
2. G.K,Arifuddi - .
. A rA bddin 27. G.Pandurang
13. Shaik Ali
? * 28. G.Subbarayudu
14. d.Ch.Puttaia
. wibalan 29, P.Hanumaizh
15- m.“\.KhGlC!(h o an ,—‘pplicants

e 16 /-



And

Union of Indin, o3
Teleccm “emmission,
Now Delhi - 118 8061,

-

16 ..

by its Chairman,

Ashoka' Rooad,

The Chief Gen.rol W-nager,

Talocommonicablions,

L.P.Telacom

rircls, fHetpglly et:cion Reoad,

~

Hyderabzd - 1.

The Telecom Nistrict llonagsr,

‘Nizamehnd - 530 C53G.

an st

409/99

D.Emmanusl
G.Narasziah -

P.Parumzandla Su:myﬁ

Mohd Manzoor. Anmad

M.T.Colesnam ' .

Arnd

Talecom Commission,

.,. Respaondents

¢

6. 9.Molchand

7. f1.Samabasiva Reddy

8, B.Narosimha Chary

9, Mirza Karimulla Baig .
10. K.Neelambharam - - ]

.ee -Applicunts

‘Union of Indiz, rGp. by Chairman,.
NCw O=lhi - 1.

The Seneral Maorager, Telecom Warangal.

The Gonsral M-nagEr,

Telecom, Waraengal.

The Divisioncl Enginser Tclecom, Warangal .,

o e

410/99

3.

K:Krashnalﬁcddy
R;U}ﬂmarn:th
N.Jaya Prakach faen
K.Harnad Beba
D.Errainh-
K;Suryanarayona
P.Paromeswuara

Ano

Union af Indiz, rap. oy
Telascom Commission, 20,
New Delhi - 110 0C1.

..« Respondents

"8, B.Mohen Raa

9. . R.Sughakar

10, D:Purusﬁothem

117 L.Rajasekhar

12, A.Ganapathi

13. S.VYenkalah

14. Sk.,Gulam Khader

., Applicants

the Chairman,
Ashoka Road,

Thz Chief Ganzral Manager,

Telgeommunicatiaons,
A.P, Telogom Circle,

tampally Stotion

Road, Hycsrabed — 500 001.

The Telccom District-Manag:r,

Mellore — 524 050,

Ry R

* - ~

vee RESZONGEN

ctr

s

k¥
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18. Thg lescrnsd, s-anding counssl Por ths raspendents
suhmits that. thz -onditicn of Five ysars Service in the cadre
of PI/AZA/TA/WE possessing B.EZ./B.Tsch/B. Sc. with maths and
Phyesigs was not gussiicnsd by the apnlicants znd that there
was 'zlso ncthing illegei, unjust or unlawful in laying doun
a conditicn of cemplztion of 6, yaars ssrvice in ths cadre
far ﬁI/AEA/Tﬁ/US/TTJ N0SS258 lng High achoal/“atrlculatlon
quclification. ’
19; Qur a.tenticn is invited to the obszrvations m;ﬂe by
ths Pringipal Banch of &the Tribunal in OA No.1820/97 which
was decidsd on 9.1.1958 which a;a,as Polldus
"10. e Tha.ﬁinimum condiﬁian 05 6_years o
regulur szrvice in the sub-clausz (b} is & categoricael
imparativsz and must b= compllad with; but ‘thers is

no stipulation that the 6 years of ssrvica - in clause
(b) should be in the same cadre as mentioned in

sub-clauss (a). - If a TTA has come out of. any of
the Pour cadrcs of PIs/AZAs/WDs/TAs, tha langth of
sarvics in thnsc cadres can be .aggrizgatsd info the

service with 774 gnd if he has complcted & ysers, he
should be succossful in thzt test wherzafter he will
undiarge ancithsy modicsl test, ..., Even in sub-

clause /o) quall”isd.perscns are regquired .to have

9 yazrs of rzguler ssrvice in thes rzspective cadres.
It will 9z a2 gruss parva r31ty if we interpret

the legislatiyve intent as saylng thaet 6 yesrs of

Strvics wos not roguired whan it came to sub- clau5c

(b).

20. It is furthor submittsd on behalP of th: respondants

that 77 officials bsleonging to the cadre of PI/TA/AEA/UO
who passcd in the scrsening test held on 29.1.71995 were

waiting thair_turn Por depetation to pre-prgmstion training,
in additicn to nzarly 232 TTAs uhc passad the same

sgcrezning
test and’

arv weiting Por their turn Por deputetion to 170
training and it wauld taoks nearly 4 years For comolotion of
already qualifis d oFF;c;als af- 35% of
It is further submlttcd on bshalf o?f
the respondents that ths vaconcics of 35% quote
UCre

training o all those
departmental qucta.,

upto 1936
already Pilled up and all 309 candidntcs waiting Por

their turn for training and promoticn wars to be adjuste:
in future vacancizs of 359 quota.

«.. 25/-
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qeinfully utilising th: expsrisnce of officials in the
cadre of PI/TA/WO/AZA, o provision was made in 1930 in
thz 310 Rocruitmsoi Rulcs snhancing the dzpartmental quota
of 20 par cecni: for thas. cadres cf PI, TA, WO and AEA for
racruitment ta the eodrz of JTD 1n 35% yccancies end
Purthsr provisisa was made in 1994 suhstituting scresening
test in place of gualifying axamination and competitive
axamination. The scroening tsst was schsdulcd Lo ba held
‘on 29.1.1995 far promation ta thes cadre of JT0 from nI/TA/S
W0/AZA, The Telscwm ::mmissioﬁ dacided to allow TTAs slso
to appear 2t the scresning test. As PI/TA/ASA/UD uvere
allowazd to anpesr for scezening test irrespective of their
length of service, the TTAs were alsc allowsd to appsar for
the screching test irrespective of thsir.length of service. -
The DOT framed. Presin rulas for recrultment te the czdre
of 170 under Article 309 of the Constitutiun cf .India and
notified the samc in the Gazetts of India on 8.2.1996. Calumn
No.12 of the said Rulss provide for prombtion upto 35 per

cent from amangst -

(a) theo PI/AEA/fA/Ud who posszss tha qualification
arsscribeg in Col,87and have completed 5 ysars
rsqul:zp strvice in the cadre of PI/AEA/TA/WD
(Thz mimimum qualification undsr Col.B is

.5c. with Mathsmatics and Dhysicé);

(b)  the PI/AZA/WO/TA/TTA who possess the High
Scn0ﬁl/ Mmatriculstion quslification ond who
have completed 6 yegrs of regular service
through tha qualifying test unless he has
~alrzady passcd such test.

16, - B.E. 8. Tech or 3.5c. with Maths and Bhysics ware
stipulated =2 thz mimimum qualification For direct rzcruitment
.ag shown in Col.B8. Thus 1336 Recrultmant Rules specifically
12id down that 353 dopartmental guota would bz filled up as

shown above in (a) and (b).

17. 1t is furthzr pointad aut by the Respandents that
in accordance with the above tyw clousas the rsgquiremsnt of
minimum reaular sorvics in the resncctluh cadra was Gxpzct=d

. L4
to be as follous

(s} PI/AZA/TA/WO with 8SC/3E/B.Tech .o 5 years
{b) DI/H"H Ta/L0/TTA with HSsc/Matriculaticn - & yeers

coe 284/~
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dated 10.12.199B muntiznad that -

"1t moy bz gnsurw:d thet ths date of joining in the
cadrs of PI/RSA/MB/AZA/TTA should be indicatud clcarly

(rogular d:to af joining only.should be tokan and not tho
Gfficinting c¢ate). Theperiecd of training along with

th. datc ©” c:mmoncemzni and completion may also be
menticnzd -~ng that tha crucial dnts Por the servics
conditicn of six yzars shall bz token as Ist July ' 98."
12. " JAgcording £5 the laarned counscl for the aspplicants
Mr.christion, ths incistines on six ysars survice in the codre
of TTAs w25 not in accooodznes with the stotutory rulas and
thsrsfore, the sams was‘illegzl and void ab initio, According
to him, ths lettsrs ditsd 18.4,19947 (A-1y) and 23.6.94 (A-Y)
meds it clerr that roculer sarvice 0P Six ycars it =sny leanth
of ssrvice in the cadre-of othsr PISs and its alli:d cadres or
in the cadre of TT3s uzs sufficient Por appsaring at the
qualifying screcning test. Negithsr the-st.tutory rulss nor thes
policy of thc dopertment cnvisgged Or stipulated that the
condition 2f 8ix yeors raguléf scrvice os TThas chone was nacessery.
ficcording te Mr.Christizn. 1IF it was to ba interpreted
according to him, thzt six yssrs of sérvice as TTA 2long was
incumbant for TTAs to gppoar ab the quali?ying'séraening tust,
the respondent doparimont would nst haﬁc issucg the circular
dated 2.2.1996  (A-X) shutting tha doors For the epplicants '
bclonaing ta the cadre of TTﬂs_Froﬁ Egmpating for.15% cf ths
posts of "JTQs thraugh_a-cqmpgtitiua exomination as the department
was awarc thal ths racruiﬁmcnt_tb thz posts of- TTis started only
i@ 1993, If it is.ccceptsd that six years of service in thc
cadrc of TTa w=s thz haslc eligibility critorion the applicants
would bec cligible only aftear 1999, B8ut according to Mr.Christizn
that could not have bcen the intention of the department becauss
{t uould rcsult in elosing gll avenuss to TThs which Was o
technicnl cadrc created tc meet the chonging roguiremont of
tzchnology. Placing tho TTas immediotely below the JT0 codre
and expecting them {TTAs) to cssist the JTd in cll jobs and
functions, as per circulsr dotsd 11.7.1991, in prafsrenne to
officials belonging t3 Sis and its allied cadres which waré
declarad as wnsting cadros ond who weire yat to becomz TTaS
were clear manifsstation of tho department’'s intentizcn o )
ta sava TTA's From Ffulfilling the cligibility criturion of
six ycars' sioyinu,
13. { aarnwe c.untel Mr.Christian for tha appliconts Purth.r

submitt . thot th. stzivtdry rules themselvis did not ©xXPressly

v 22/-
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ar impliedly spszoxk of this condltlon znd on the ather hand the
circulsrp dated 2.2.96 conf irmed the policy of the departmant
that thz TTAs were cligiple to become JTOs through qUullelﬂg
screaning t-st, Ehg-acpban of the ruspuno"nt officials in
rejocting the cdss of the 'pllcuﬂES resulted 1n‘vlolat10n.oF
the principlce of natursl ‘justicz 4in- as much as no noticgé wzs
ayen sarved on o any ~pp igant befors resorting to toke such
extrems steop of ﬂuprlulng the applicants from S’Eklng
redre°“al of thair lﬂurul ‘griesvance for promo+10n. o
4. On bahalf-of ths respondents raply afﬁiﬁauit his.§?inff
filed by the Assistant cwhrel Managsr, Legal, 10 the COffica o .
| the chief General Mann@sr, Telscom A.PiCircle, Hyderabad.
yhile resisting the claims aduanctd by the applicents, the
respondsnts submit that the tribumel had no jurisdiction tS
issua a writ of mandﬁmus ss prayzd for by the applicantsi
1f writ of mandamus had O be issued, it was incumbent upon

the applicants fo invoke the jurisdiction of ‘the High Court
Under Articls 226 of tha constitution of India, sccording

te the learned St=nding Counszl for the respondents Mr.V.
Rajashwar Rzo. '

18, The maintzinability of CAs is olso assalled by thsa
rsspondents on the ground of multifariouds naturc of the rslisfs
scught by thc hpﬂlln:ntq. "It is-3lso asséilad on ths ground
that the 0A, was insiitutsd two ytars and 10 months after

the notification uith'r;gafq to 370 Recruitment Rules, 1996
publishzdin the Gazsitte of India in February, 1996, without any
valid ngund for such nelatad ﬁhellenge( The 0As ware also
barred by limitation and hit-by the provisions of Ssction

21 of the Administrative Tribunals Act and on that ground
aglone, accérding to the erpondenfs, the OAs UGrG-liablB.

toc be dismissed:

(i) Whils not disputing that conseguent upon induction
of modern tochnology in the department of Velecommunic:tions,

technical cadr#s of group C and Group D below 370 (emphasis

supplied) werz rostructured creating two new cadres of Chone
Mechanidc and Teslacom Te:hnical Assistant and that all othsr
cadres wers dzclored =g wasting cadrea,.it is contendsd that
tha duties pzrformsd Gy Tachnicians, Phone Inspectors (PI1),
Transmission Assistsnt {TA), Wirsless Operator (WD)} and Auto
Sxchanges Assistant (ATA) were entrusted to thz naw cadre known
as TTA (Tglscam Tschnical Assistant). For tha purpose of

ees 23/-
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avsr to the cadrz of 7Tas if they so desircd. It was

only aftaer svalunting thesc develcpments properly

that thc depeartment fould it prudent to psrmit the

PIs/TAs stc againsz. th: unfilled gquota at 357 vacancies,"

not challenged by the respondents according

in

The abzvs arocro wa
toa tha applicants znd that the said arder became final.

8. Howsver, by ensubsequent circlblar N5.5-20/95-NCG

dated 2.2:1996 (Jﬂx) aftsr recording that ths TTAs were ollswed
to pafticipata in thz gualifying screening test against 3573
qguota of unﬁancias thzy could not bs allowed to participate in

the examination agzinst 15% quota of vacancies,

9. ~ Statutery rul:ss Tor rocruiwment to the posts of JT0s wsra
framed on. B8.2.1996 (A-XII) in which the policy of thsz respondant
department te Fill up 35% of the vaconcies in 3T0s stoad
confirmed as reflectsd in column 12 cf the Rules which reads

a8 ungder .: ' -

"35% transfir/premotion shell be made from emongst -

(a) Phons/Inspccior/duto Exshange assistant/Trznsimission
Assistant/Wircluss Opsrator who posssess the qualificatic
preseribed in £ol.8 ond have complcotéd 5 years resgularp
Sarviceg in th: cadre of Phene Inspector/Auto E£xchange
nssistant/?ransmission Assistant/Wirezless Opcrator.

"(The minimum gualiPication béing BSc. with Mathoematics

and Physics, 23 pravided in Eol:B).

(b) and from Phang Inspector/Auto Exchange fAssistonts/ Wirsless
flpsrators/Trznsmission Assistants/Telecom Technical
nssistznts whs possess the High School/Matriculation
qualificetion and who have completed 6 years of ragular
service through a qualifying sgreening tzst, unless

he has elrzady passsd such test.

10. On 30.4.1996 O%s 649 and 695 of 1995 wsre disposed of by
this Tribuncol directing tha respondants to assass the 2N SWET -
scripts of the applicants within three wesks and to daclare the
réSults uithin-onﬁ weck. '

11. The respondent No.2 by o letter dated 10.12.1998 (A-Xy)
inviting applicentions frum the eligiblz officers fur appsaring
at the qualifying scroening test to be held on 11.4.1999.diract;d
his subordinestcs o réculve applications bsfore 30.12.1998 and
forward ths samc toc nim b.fore 6.1.1999, Raspondent Ko.2 while

cireulating the proscribad application form through his letter

e 21/-
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lzngth of ssrvice, ‘ogoinst 35,0 quota meant for PIs ang its

qllied cadros. iy leitor dated 23.12.1994° (A-y1) it was stipulatsd
that the TT.s would bl pormitted' to eppelr zlong with Pls ang its
allicd cadrea At thoe qualifying screcning' test which was decid:d

ts bz haeld on 29.1.1990. :

5. APtor tho'issuznca of tho luttor dated 23.12.1994 the
officials bslonging to PIs and its allisd cadres filcd DO.4.
37/95 befors the Crnnkulom Bunch af Central Administrative
Tribunal .challunging tha action of the respondent guthorities
permitting ths [7Vais to cppear at the said test along with thom,
The said Scnch refus:d to give any interim girgectian and ordersd
that the semc would be considered at thc time of final hearing.
Théreaftar the TTAs wure 2llowsd to acpear ot tha qualifying

scrasning tost which was to bz held on 29:1:1995.

6. The Wlp];ma Tnginsers WSsoclJtlan fPilgg Q4 207/9%9 hefore
the Pringipal UenLH of tha E.,.T. far a declaration that the
action of the raspsndsn o in ne allowing the appliconts therzin
(TTAs) to appezr at the gualifying sxamination to bes held on
29,1.1985 Por tha 238t 5? J78s against 35% quota was illegal and
void ond POor a consncu:ntial direcction to the reepondents to
implement tho policy for arpmotion to the post of 370 in terms
1

Cof 18ttep dab.d 16,47.1350. By an intcrim order dated 27.1.1395

the rosnonczsnt - AfFPisicls vore dirccotsd to ksep thz answer

scripts of ths ognlicancs (1TAs) in o swalsd cOver until furth.r
orcdors.  8oumz of s TTas whgsc ansuar scripts were kept in

scaled caver in vigw of the aforesaid intzrim order, filed

Jhas 649/95 and 695/95 fsr a2 dircction to be issued to thz

rbsponuent - orflrluls t0c asscss the ansuer scripts of the apoiicents
and to ccns;d r tham For promotion along with PIs and its allicc

»cadr zs to thu DOStD DFIJTDS.

e pursuant to the order passed by tha Ernakulam Bonch
of the Tribunal 1in O. ~.37/99 the rospondents issued an arder
Na.22-~22/95/TE-11 doted 5.1.1996 (a-1v) in tha Following torme

"Tha representation has been carcPully consid:red
by the Theirmen, Taslecom Ccommission. Tho cadrs of
TTis has come ahout as 3 result of the -scheme of
cadre rastructdring. The TTis ,ore at par vith the
pls/Ths stec., in the matter of pay 5;aie and gre
placed immediztsly below the cadrs of 1T8s. In Pact’

the PIs/T7s oste. havo baen givean the aption to switch

Py

V.. 20/-



cadres and thrt n3 dirset rccrpulmont vould be made to the
snid sxisting cadres. sccarding to the applicants, the next hozio
higher cadrz to tha ~pst of Technicians or to the post of
pPhono. Inspactors wos “hnt of JTG. another eircular bsaring
NO.27-4/B7-TE~11 detad 156.10.90 (A-III) wes simul tanzously
issued in conncchticn wikn recruitmant ta the postc cf 370s,
according ts which 354 of the posts of J7ds wers to be filled
through 2 CGmDutl iysz oxrmination open ta all cadres and

from thoss officizls who possessed thrz=e yzor £ngineszring
Diploma aftsr Xth standord or Ist ctass in B.Sc. with Fhysics

ond Methemotics. It is further clarifiad in the saild
letier dotad 16.10.1990 that sfter completion of two

departmsntal examinations to bs held during 1890 and 1991 the
then existing re~rulitmant rules for 3706s would be Pollowed ~nd
theraafter such -x&rclae would be kept in abﬁyanLL. iccordingly,
the szme uas Zecicdsd to be kept in abeyance £ill ths year 2000
in orcder to focilitate promoticn of Phone Inspectors end its
alligd codros to ths pest of 370s. 2y ¢ Further.lstier dotec
16.4.1994 (&#-1y) the Deportmont dscided te Fill up 35% quota
carmarked Por Ple znd its nllied codres Pirstly by promcting
(a) B.1. ang its nllicd cadres who held the gualificetion
proseribod for outsiders Por recrultmant to the cadre
of 13732s and completed S5 yeors of rsguler service in
“ths codrs of PIs znd its allied cadris and that they
would be tr_at.d as walk-in-group and would be sent
For J3TC trining and

(b) - The romaining vacanciss would be Filled by 21 s and
llied codres through qualifying examination
irrezepsctive of their length of scrvice.
Further accerding to the apolicants, the raspondont Qepertment
. .. . -
by its letter datsd 23.6.1994 (A-V) communicoted their decision

thet the queslifying sxemination for promoticen to the cadrs of

JT0s would bz 5 guslifying scresning test.

4. ‘ccording to the rules in Porce,” 15% oPf .the vecanciss

of 370s wer: to bl fillcd up by thz ofPicials belonging to

Group-C on succsssPul completion of the compotiltive sxaminztion.

Pls and its zllisd csdres as well as the ASroup-C cmploy=e8 Wware

| : reéspondent Departmens
by letter NG.2?—2/94WTE~II doted 18.4.1894 (4-1y) asllowed 2ll

rMds tc appear 2t the guolifying secresning tsst Par ths post of

gligiblz to anpezr 2%t ths said tost. The

[ I

—r! . "J— '.‘.T - - _;." - = - - . ) . -
J73 alone withewis ond iis allisd codres, irrespective of thsir
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Couns=zl for the 'ppliconts . Shri PNA Christizn (in 211
other cases)

Shri MR Srinivosan (in COhs 142 &

410 of 99)
Shei JY La kshman Rao (in 0A
408/99)
Counsal for ths Respsndints .+ Shri V.Rujeshwer Roo, CGSC

Shri B.N.Shnrma, Sr.CG3C
THE HOWM'SLZ 3JUSTICE 5481 D-M.NASIR : VICE CHAIRMAN
THZ HON'BLE SHAT H.RAJINDRA PRAISAD : MEMBER (A)
(Per Hon'ble Justice Shri D.H.Nasir, VC ).

o3 83 * ¥
ORDER

This is 2 batsh of 15 cases besaring 0A Nos1754 to 1766
of 1998, anothar bgich 92 6 cases bearing OA Mos.55 to 58,
190, 142, 409 2nd 410 of 1999.in nll covoring 776 applicants.

2. The applic+nis cloim to be gntitled to azppear for

gucliPying ser.cning £7st to be hald on 11.4.1599 for promoticn

to the posts of Zuniar Tolecom PfFicars (JTU).‘ The applicaonts

allegs that tho rzandndonts hove wrongly intzrproted the

provisinons of sub-pen- (b) of second proviso to pora-12 of the
o o
Statutory Ruics dotzd O. 996 Por recruitment to the post of

370 and rafusing .o cceept ond process the applicants' candidatura
Por qualifying screzning test Por promotion to the pasts of JTC.
All the applicents ers werking as Telecom Technicel issistznts
{7TAs for short). 2Prilcer to their present assigament they were

all working in the cadre of Technicians, Several other cadrgs
scme of which are releveant for the purpose of the present batch o7
cases are Phone Inspectors/Auto. Exchange Assistants/Trensmissicn

Assistants/Wireless Spurﬁtors.

3. In ordar tO =t the chzonging reguirement of tuchﬁol 2oy -
thc respondent Departmant by its lstter daotad 16.10.1990
(Annexurc-1) statzd thot it was decided to introduce tue nesu
Cadras, namely (1) Phsne fechanies and (2) Tclecem Technicial
nssispants (TTas). 1t is furthoer steted in thé said circular
datzd 16.10,1990 thrt :he cadrss of {1) Lineman/Wiremen (2) Cadl:
Splicur {3) Tughnicizn {(4) Transmission Asst./Wireless Bparator,

auto Exchenge Lsstt/Thonc Inspector were to be treated as yasting

w.. 18/-
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b. Plumb.rs/Sanitary Inspsctors/Conservancy Inspaectors.

ii. G@arking in

vzlucemmunication Factory, other than those
barnz on industria

1 estsblishment.

iii, boarnc on tha rogular establishment and working 2s,
Adccounts Cl--ks in the Accounts iing under the
Telzscommunicstisn Circless

iv. bornsz oin 197 cagular establishment ond working as
yorks rlorks Grode-I and I1, Work Assistznts
“Draftsmen. Junior Architects end Fleatricians in

the Clu;l m:nq under Telecom Lirclss,

24, When ther: is a categorical axclusiOn of the officials
Béldhging ts a particular class by using ths term "othar

than® which is evidznt from the obove rule position, there is
no propristy or legulity in allouiﬁg such incumbents to

participats in th& 15% quota.

Sceondly, by a notification dated 14.10.1596 (Annexure-
XII1) as statsd in pare-2 thsreof, thes schedulc to the
aPoresaid Rulcs for 'entry' in the Exphaﬁation under Col-12
of the fallowing ‘entry' 1s directed to be substituted, namsly;

P -r‘ 1T
"_engih of scrvice in the cadre of Phanz Inspector/ -
Auto Txthengs Assistent/Transmissicn Assistant/Wirsless,
Casratso /T&_uchn Technicel "Assistent Will be the
i tcrlterl Pur sending’ them” Por’ JT0*s traning.” . < -

i25: ThlS smendmaent aeLms to nav bbEn made cleﬁrly for

iﬁclusium JP 7748 wichin thc requxrement af “length cF servica"
which prigr to- anonomsre ;. did not exist.

,

H -z

rv1 =“_és'eﬁrliéf prouiﬁ*ﬂ“in the

I'J .

26", The "lang o of ¢
Fxplanaticn to thz provis ion ?or 35 per cent quotz did. nﬁt

include ‘length of ssrvizs in thé cadre of TTA along with ath r

cadres to be & critsria foar sending them.for™ 370 trainming,-

‘T4 becomas ahundeantly claar! from this amentment that™ the

length of scryice os provided in Clause-(a) undei’ 35 pear’ cent
quota to-bav 5 ysars of rzgular’ serVice-end-undér €lause (b)

to be 6 yssrs cf rojuler sérvice shows that such length aof
service has te be cons. dered @gven, in cosa of Teleccm Tachnlcui
A§s;stqqts t bs sprcad cver the Lntlru pcrlod durlng which
thefincumbgnt WS either serwving. in. tho cudre GP Phunc Inspectcr
or Auto Exchenﬁ= hSSlSCBﬂt or-ULreless Dpurator,or Iransm1551~n
'ASSLStant or Tzlcetm TEchnlcaer551st“nt or thc like cadro dnd

By

not in ong phitlcul T p031t10n ?}‘Gnly._ It lo thuruPOrc n t 11

orcder for tho r.85onca znts- to” sxngle out.the. TJAS For 1n31st1ng

. . 'i }
upon 5 yzar rs' sxpgrlsncc Cr & yaars LXerl’ncL ln one dr?
ﬂlcne. Ic is sufficient 1F the 1ncumb=nt (TTA) posscsses " an

aggrcgn tz cf 5 ycera' uxnsrl nce sprcad aver othcr cmdrcs a8’

statod carliGra

Tro-
PR

28 /-
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27. We hove, therzfore, NO dount in our mind firstly,
of courss; that the auglicants being TTAS are not entiti&d to
participats in tho o vitive sxamination under 15 y» PEr
cznt guotz: Bui hroo is nNo cnetraint on their rlght to
participets in e U9 g::,cﬁnt_quota and the lenagth of 'servics, ©
as prescribzd in tha = crndid rulcs has to be considered not
confinad only to tha cadre of TTA but it would be & sufficient
compliance with the r@quirement of rules if such experience
is spread ovar the 4iffareznt cadres eligible for conaideration
under 35 per cent guota, '

AN . b
28. " In oris of the casss in this batch of OAs a declaration
is sauqht ac an alternative remedy that the concerned rulaz
should be dzclarzd as illegal and void in view of the fact
that the "llglbl” cendidates would be subjescted to dlSCrlmLﬂatF
traatment as against ths ndldatcs belonging to PIs and alli
cadrss, in spits of bzing SLmllarly situatad officials: UWe do
not find sny substance in this argumznt advsnced Dy Mr.Srinivasin
in OA. N0.143/99. When thz legality of a provision is chzllsncad
pefare the Tribumel, it is‘expectedﬁof tha counsel not tc give
such provision a slipshcd treztment by claiming such, & rolief as
an altzrnative remedy. Thers has to be a substantive argumant
as to how the provisions-of Apticles 14 and 16 of thes éonstitution
of India stand violatod., If diffsrent trsatment is metad aut
to differant la; cs oF arﬁlclals, dapendlnq on their educa tlang
qualificaticns and 1Tngth of SCrv;ce, it cannot be termad as
d13cr1m1nat10n at =l1. Ths languags of. the rules as far as
these tuwo assen;ial rzauirements are concernad is'quite eloguent
and ths same is.nct suaspeptible to more than on interpretation.
Ths interpratation as sought to be made by the respandents,of the
prouisidns of the amznded rules in, question, no doubt, raises
in ourumitd a guegtlcn wvhathet -3n¥ prejodice Or discrimiﬁaticn
is.unjustly caussd to zny official or any class of officials
and ueg are not.at ~11 oblivious to the necassity of weeding out
¢the scope cf any such oroposition, but thsrs is no material
on record which could giva. any credance o thu same and no
case can at sll be accspted that the rule in guestiocn is
vielativz of ths Comstitution. We may acd for reinforcing tnc
ccnclusicn arriuzd a2t by US that if it uos the intsntion of
ths Government oo excludc TTAs. fFrom consideratiaon by cverlookirg
their experisncz in the cadre of Phone Inspector/Auto

;o

Exchangs Assistanit/Tronsmission Assistant/Wireless Operator,

ees 28/~
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‘the descriphtion oF thgss cadres would have bzen gunctuated
by ths ucrd sap" in botwzen -end "individually™ at the en
but the mannzr in which it has bezn describeg QlU” a scrong
resson to bolievs that callective EXPEri1znce af 21l the eligible

i cadres is contzmplated and not in only one cadrs indiuiduallyh
This is the only interpratation which could lagitimatsly and
exnediently Ho att ributzd to the rulz 1in qu:stlun and which

could aspesal tc eman of ordinary prudance.

29. Sgyiral rulings were cited by th laarned counssl for
thae rival ps rt*cJ snd on close ucrutlny ve Pind that the
viaus tzkan and cenclusions arrived 2t by us in this arder

are nat incansisteni with or r:ipugnent to the principles

emerging fram the rulings cited befocre US. .
ao. The Supreme Court in Nasiruddin V. State Transport

Aopellate Tribunzl (1) hzld thet if there wsre two interpratations
-of tha wsrds in an Act, the Court would adopt that which was’

just, rcasonable and sensible rathzr then that which was none

of thsse things. If the inconuvenisnce was an absurd inconvenisnca,
by rsading an chcoumzat in 1tS ordinary senge, uwhers if it was

Sgad in a mannur in which it wss capable, though not in an
nrdinary senss, thers would not bu any inconvenience at all;
thers was na roazscn why one should not read it occording t

ardinary grammaticsl mcaning

(1) AIR 1976 SC 331. ' ‘

The Puh jab and Haryana High Court in Shri Rem Ngth
and ancthor v. Tha Union Territory of Chandigarh and others (?)
ﬁald that tha Punctian of .the Court was to find out what the
lau was and nat what it should be and it was for the lsgislature
and the delepatec leoislatiue'authurity to . meke tha law and
it wes beyond ths J'rlSdlctl”n of the Court to chenge.the lau
aysn slightly or svon for the better by any process of

intsrpretaticn..

The Suprome Court in Union of India and anothar v.
Daoki Nsndan Aggerwal {30 held -that it wes noat the duty of
the Court eithsr &o ealurge ths scops 5f the legislaticn
ar the iﬁtzqtin 5f th. lzgislature when ths languegs uf chy
proyisiosn-uwos nlair aid Unamblguous. Thz Suprceme:Court
Furthur heole theh ossumirdg that there Was @ defeect 2r an

omission in thz word: used by the legisloturc, ths Court

28 /-
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cbuldg not ga ko its Tid IS correct or make up the deficiency.
Court had t3 t3cide vhat the law is and not what it shcula be.
31. There c.fl b= no two opindons that the judicial
suthoritizs .o guasi.-judicial authorities ceannct travel
cutside ths limit and Ccops of ths rules which haye been

presbribsd for ncum.tion te a2 higher cadrs. QJut sffort gll

(2) AIR 1975 P & H 138
(3)5‘ AIR 1992 SC 96

along has becen to intzrprat whether the advantags OF'1S% quota
could be made availebla 5 the applicants and whather six yGars
af sorvicc was tu bhe taken collectivelly for all the cadres;

or it was confind to the exnerience galned by the applicants

in their present paost of TTR only and in axercise of interprciian
thz said preovisions wg have also taken care to Sce that thez
intzrpratation ie conducive 0 the-scope and mzaning a8 waell
as'the purposc far uhich ‘the rules were made and amended Tor
the maenafit t> be givzn, ON cne hand to the officials belongin?
te uastlng cadres ant on the other hand, tc thea officials
helonging. to ths azuly ~dded cadres for ‘kesping pace uith ths
advanced tschnslagy. Ths vieus expressed by the Pr1n51pal B=nch
of tha Central Adminmistrativas Tribunal in OA.Nc.1820/97 in 1its
crder datec 9.1;1998 BEolding thet to the extznt that this
minimum requirement wos not enforced in the impugned official
communication, the said dirsctive wos bad in law and that TTAs
who had come obt of the vasting cadres could add their expzrisnce
a7 the eorlier cadros to their experisnce a8 TTAs both for
reckcning th:z minimum gondition 5P 6 years regular service 2s o
well as for length of ssrvica. The Principal Bencn alsz

held in pars-9 of thc said judgment that unger sub-clause (b)
any TTA beclonging to the faur wasting cadres could invcks his
servics: and that tus, if 'he had come aut of the first four
catagories of pIS/REAS/UGS/TQS: If thesz cadres hoo been
dEclared s wasting cadras, the Principal Banch held that a
sgpara te cadre of TTAs had emargsd out of the se me. They

Sad been trainsd in the Fervard technology and therzfore,
gorlier expcrisncs could nut b2 ignorer. Thess viaws

exprassed by ths Principel Bznch with regard to the length of
service Por bocomina cligible to apbear For ths sar-ening gost
for nrcmotion &0 fhe noet of 370 leave no Scope fo T taking 2

different viscw nd ug havs nNe hesitaticn to asrrive at a
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conclusizn that on that ground Aleso apportunily cannot be
denied to the applicsnts Por appesring at the screening tost
uhlch is mcheculos t©o b2 hzld on 11th April, 1999.j "

N

r

2. 0n cns hans whils core is rsfuired to . be expreised by:

“the departmeont Ls zaguro that nc impadiment is’'ecreated in the

uplifiment of the ¢fficizls of thz wasting cadres cculd bs wound
up as fast as p_sgible, sn ths other hand, all the aoplicants
befors us runnino ints mare than 700 in numbsr who are the
nroduct af theo inir:f:#‘iuﬁ of tws neu cagdres in ordsr to

mest tha changing rzguirsment OF technology are nat deprived of
the lawful baencfits ond incentives which attracted them to

opt Por the cadr:s smsrsging fProm ths introduction c©f new cadras.
At the back of our mind these two Paztors havs aleo contributad
to ths decisicn =arrivid at in this group of 21 0As givsTing mors

than 700 applicants.

333 The lsarncd Stonding Counsel Mr.Rajssuara Rad for LRc
respandents 180 rolsey ssyerasl comtentions thot this Tribunal

has no jurisdictizn tr 1ssue a writ of mandamus and that the 0AS

‘Piled by tho qoplicents WATE time-berred. Ha also g88gziled tho
y Op

maintainebility «f the D0As on the groudd of multifarious nzture
of the rolisfs clagmed by ths suplicents. . We da nzt flnd any
arima facle case in thess ob jecticns tzken by the-learnad
counssl Far tha r:sp:nd:nts;' However, even if it 1is conceded
that prima focis cass does exist, it wouln nat be in order
Por us to refroin from axamining on merlts the reliafs claimzd
in the przsent 23s in which the Pate of more then 700 employszes
is imvclvsd. -UWe Piomly D@ lieve that the reliefs claimed ncée d
be adjudicated on msrits rather than lsoving them to be defsated
on meré tzchnicalitiss B .
34. Hence, the O.As. era disposad of with the Following
directions -
(a) Ths applicants who arc TTAs ars not entitlsd to be‘
cansi&sr:d undor 154 quote Par promoticn to the post

of GSuniur Talzcom OPficer (37TG);

(n) Howevss, they coanot be denisd the spportunity for
such sromcotion under 5% quota; '

(c) Thz lomgtiv of sorvics as Per as the applicants wha
clazim o bo TTAS ars cAncGrNEs, shculd not bs confincd
A R £ pugi:j'nf séruice put in by them individually
in the satc. of TTA, but thoir collective length of

Lee 31 /-
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sorvica inm the sthcr cadrus, such as, Phiones Insaecter/
utc Exchange Assistant/Transmission Assistant/
Jirelcss Dperzher and cthsr aligibls cedrezs should

be hakan intoc c-nsideraticng and

(d) Mere entitlsment to appear at ths srzéening tsst or
oyzn passing through the same succ;ﬂsfully shall mct
ipsz fact. creets an immediate right to pramotion to
tho post of JT.  Availapility of vocanciss in the
promoticnal post ang cther eligibility erits :r la
according to Ehs extant -rulcs, shall detzrmine in
czch casz whoen actual promation could be grantod.

35; . Sub ject to tho zbove directiong, the applicants who

may be-cthuorwise cligiblz should be allowsd to appeor at the

quallfylng scrzcning LSt Lu he hald on 11th April, 1995.

36. The absve 0.hs. are accordingly dispossd of by

M~

this c2mman QrIcTe e CcuStS.

Sd/- X X
Scetion OfFicer
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